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Heard Mr.3.K.ash,I4.C.unsel for the applicant. 

A c.py .f this O.A. has 1een served on 14r.U.3. 

Mehapatra, L&.Sr.Standiaej C.unsel. 

On su1rissi•n .f the Ld.C.une 1 *r the applicant, 

the applicant is al].wed to withdraw this Q.A. and 

also directed to represen1the autherities fr exk*u 

sting the departmental remedies. 

The Resp.ndeats are also directed to dispse .f 

the representati.* if any filed by the applicant 

witkia a peried of $ days frm the date of receipt 

.f such a repr.seatati.*. 

I4berty is a]s• nranted to the applicant to 

appreack this Tribunal if his çrieance will not be 

SD(l) 
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redressed by. the Re sp we* ts. 

- 	 c.iiq1y this O.A. is disp.sei of at the 
- a*issi* stae. 
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